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IN THH central mCMINISTRATIVE TBJBUR/^

PRmClPAL BuQGH

OA No.220/94
/

M.A.27V94

New Oelhi, dated the 1st February, 1994

Hon'ble Mr.N.V. K-rishnan, Vice Chairman (.4
Hon', ble Mr.B-3. Hegde, Member (Judicial)

\

Union of India through

1. The Genl .Manager,
Northern Railway,
Baroda House,New Delhi

2. The Divisional Personnel Officer
Bikaner Division, Northern Railway,
D.-U M- Office, Bikaner, 334001

(By Advocate Sh.R.L .Dhawan)

Ver su s

1. 3h . So j i Ram
Gangman
un cfer Ghie f P V.'I Re i,vari
Bikaner Division, N#R. Rdwari

2. The Presiding Officer, Central Govt.
Labour Court 'Ansal Bhav'/an, 11th Floor,
K.G. Marg,Nsw fblhi.

>ppl ic an ts

Re spo nde n ts

GRCER{0R,,^)

(Hon'ble Sh . N.V. Krishnan, Vice Chairman(.H))

The applicants have challenged the Ann .A.l

order dated 11.11.1988. It is stated that the applicants

applied for certified copy on 20.4.1993 i.e. after 3-^ ys ars.

The case is badly delayed. In the circumstances, we are of
I?—-

the view that there is no re aso n^ to condone^ the delay .

on the ground urged in the MA. MA for condonation of eel ay is

dismissed. Automatically QA stands dismissed as barred by '

limitations.

(B .3 . Hegd^ (N.V.Krishnan)

Mamb 9r (J) Vice Ghairm an (.n)
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